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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 457 of 2024 (I.A. No. 488/2025)
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[ ">~ ¢S" 4 oberisgan-Sonbhadra-
MATTER OF:
Sampurna Nand o .... Applicant
Versus

M/s Ashirwad Stone & Ors. .... Respondents

AFFIDAVIT ON_ BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE
ORDER DATED 21.07.2025 PASSED BY THIS HON’BLE
TRIBUNAL

I, Ramesh Kumar Singh S/o Shri Bal Ram Singh, aged about 44 years,
presently posted as Regional Officer, Uttar Pradesh Pollution Control

___Board (hereinafter UPPCB), Sonbhadra do hereby solemnly affirm and

e = A N
/’ N LI ath as under:
€T \

,//r 1‘/ ‘ Mf:'_f \‘ Ehat the deponent in the official capacity mentioned above well
"\‘& {\ ‘ - ”@u ,}acqlz;alnted with the facts and circumstances of the case and as such
\\\:3(2 e 5 > p 6’ r%%npetent and authorized to swear this affidavit.

2, That present matter is about illegal mining and blasting causing

severe environmental pollution on hills in the area of villages

v
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Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat,
Police Station Ahraura, Tehsil Chunar in District Mirzapur, Uttar
Pradesh.

3. That the above noted matter came up for hearing on 11.02.2025

when the following directions were issued:

“3. UPPCB is directed to file additional response verifying
compliance status of respondent no. 1-stone crusher
regarding compliance with guidelines issued by CPCB and
UPPCB for stone crushers. In its response UPPCB shall
specifically give all relevant details regarding the green-belt
developed with area, description of species, number of trees
planted etc., and also construction c‘)f metaled road inside the
stone crusher and also about approach road to the stone
crusher. UPPCB is also directed to video-graph the premises
of respondent no. 1-stone crusher to show the compliance
status qua the guidelines issued by CPCB and UPPCB by
respondent no. 1- stone crusher and file copy thereof in pen
drive alongwith its report. Copies of documents submitted
by respondent no. 1-stone crusher with the application for
grant of last CTO and also verification report recorded by

- UPPCB before such grant of CTO be also enclosed with the

report.”
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“2. Learned Counsel for UPPCB seeks some more time to

file additional response.

3. Additional response regarding compliance status of
respondent no. 1 in respect of each of the guidelines issued
by CPCB/UPPCB with all requisite details and supporting
photographs and video clips taken for verifying compliance
by respondent no. 1 may be filed in tabular format within

one month.”

5. That in compliance of the said order, present affidavit is being

filed.

6. That Regional Office of UPPCB has conducted a field visit of the
concerned Stone Crusher Unit i.e. M/s Ashirwad Stone (Ex. Name
M/s Ashirwad Stone Works), Village-Bhagautidei Post-
Patihatta, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur on
18.08.2025.

7. That as per records available in the office and facts found during
| fiel . visit of the above concerned Stone Crusher Unit, the

observations are as follows:-

,j' During field visit above concerned stone crusher unit was

‘«‘x\;‘{)é . 7 found non-operational.
38 F Y PR - * ’/t/!
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ii. As per record available in this office, CTO (Consent to
Operate) has been issued to above concern Stone Crusher

Unit by UPPCB vide ref. no. 240361/UPPCB/

\
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Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2025
dated 09.06.2025 for production of Stone Grit @ 9600
TPY at Village Bhgautidei, Pargana- Bhagwat, Tehsil-
Chunar, District-Mirzapur, which is valid upto 31.07.2030
(Annexure No.1).

During inspection Air pollution sources such as Primary
Jaw Crusher, Vibrating screen, and conveyer belts end
points were found covered with tin sheet / telescopic suit

was found established.

To control dust emission at the conveyer belts water

sprinkling mechanism was found established.

Inside the premises of Stone Crusher Unit,
metallic/Concrete road was found established to reduce
vehicular dust emission generated during movement of

vehicles.

To control dust Emission Water Sprinkling mechanism

was found established along 03 side boundaries of Unit.

X, As wind breaking wall, boundary wall of bricks was found

\*‘.
%‘lxong 03 side of unit with one side Gate with Closing &

Ti‘peming mechanism, one side is office building and Dug.

To control dust emission generated during vehicular
Movement and loading and unloading of Raw material

sprinkling is done through water tankers.

\
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ix. As a green belt, Plantation has been done in 01 row along
the boundaries of the unit. Further, As per field
observation approx. 250 Nos. of plants of various species
such as Mango, Guawa, Sagaun, Shisham, Badhar etc

were found in area of approx. 1.5 acres.

X. Further, UPPCB had imposed the environmental
compensation on the said stone crusher unit for past
violation and defaulting days vide Ref. no. H07234/C-2/
NGT-67/224 dated 19.02.2024 and the amount has been
deposited by the industry.

A true copy of inspection report is being enclosed herewith and

marked as Annexure No. 2.

8. That copy of Stone Crusher Guideline of Uttar Pradesh Pollution
Control Board and Environmental Guidelines for Stone Crushing
Units of CPCB (Central Pollution Control Board) are being

annexed as Annexure No. 3 & Annexure No. 4 respectively.

9. That in compliance of directions issued by this Hon’ble Tribunal,

the points wise compliance status of guidelines of Stone Crushing

//x/" S Umt\lssued by UPPCB & CPCB in tabulated form along with
,‘;;/ t't - P\h‘otoévg\aphs and Video clip are being annexed as Annexure No. 2.
R (-t N |
tf%g\ '/ ‘)m % 1?

\\ \ ) a2 1
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N rOJect Proponent are collectively enclosed herewith as Annexure

5 \
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11. That on receipt of CTO application inspection was carried out and
the said inspection report dated 29.05.2025 is enclosed as

Annexure No. 6.

The present affidavit on behalf of the Uttar Pradesh Pollution Control

Board is being submitted for kind consideration of this Hon’ble Tribunal.

v

DEPONENT

VERIFICATION:

Verified at E \L.uft—@q ' on this the \Eday of August, 2025 that the
~ \ *

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

VERIFICATION:

Verified at%?uﬂfo&m on this the '\f‘tf_a day of August, 2025 that the
contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false andﬁotﬁlﬁg material has been concealed tl;l_e.refrom.

DEPONENT

s SONEY
Ady,- NU f!‘ﬂ

‘xinh!fw'
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UPPCB

@ - Uttar Pradesh PoI_Iution Contrgl Board
%%?ﬁ%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com
Category : ORANGE Application 1d : 31885823
240361/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2025 Date: 09/06/2025
To,
M/s

ASHIRWAD STONE (Ex. Name M/SASHIRWAD STONE WORKY)
Village-Bhagautidei, Post-Patihatta, Par gana-Bhagwat, Tehsil-Chunar, District-Mir zapur

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE WORKYS) located

at Village-Bhagautidei, Post-Patihatta, Par gana-Bhagwat, Tehsil-Chunar, District-Mirzapur. subject
to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. ThisCCA ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE WORKYS) granted for the period
from 01/08/2025 to 31/07/2030 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Stone Grits and Stone |9600 Metric Tonnes/Y ear
Dust-9600 MT/Y ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic septic tank/soak Septic Tank septic tank/ Soak
pit Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
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stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 5.5-9.0
2 BOD (mg/L) 30 mq/ltr
3 TSS (mg/L) 100 may/ltr
4 Fecal Coliform <1000 MPN/100 mi
(MPN/100ml)

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |DG set-180 HSD 01 Particulate | 3.0 mts above
KVA Matter from nearest
roof top
2 Process NIL 00 Particulate | Covering of all
Emission Matter process
emissin
sources and
regular water
sprinkling
Emmission Quality Standards
SNo. Stack no Parameters Standards
1 01 Particulate Matter | As per standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noiseleve in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time| Time| Time| Time| Time | Time | Time

75 70 65 55 55 45 50 | 40
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4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCsWaste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent to operate is granted to M/S- ASHIRWAD STONE (Ex. Name M/S- ASHIRWAD STONE
WORKYS), Village-Bhagautidei, Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur (U.P.)
for production of Stone Grits and Stone Dust — 9600 MT/Y ear.

2.The Consolidated CTO is valid from dt-01.08.2025 to 31/07/2030.

3.The Geo-Coordinate of the industry is Lat-25.048116,L ong- 82.979781 .

4.Theindustry shall install air pollution control measures as mentioned below:

(a) Closed metal sheet enclosures at dust emitting point'si.e. the crushers including their discharge points,
screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors.

(b) All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the
escaping dust.

(c) All belt conveyors shall be covered by the industry.

(d) Dust conveyer shall be equipped with telescopic discharge chute for collecting, storing and
delivering/truck-loading of the product, Stone dust and any other fine dust.

(e) A minimum 6.0 meter high metal sheet/ building material or Gl Sheet of minimum 08 mm thickness
barricading or boundary wall shall be provided by stone crusher around the periphery.

(f) Dust suppression by scientifically designed water sprinkling system on raw material/ products and
transfer points shall be adopted as an auxiliary air pollution control measure.

(g) Green belt dong the boundary wall shall be developed by stone crusher in at least three layers.

(h) Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory
premises.

(i) Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

() Industry shall deploy Anti-Smog Gun for suppression of dust while loading the products in the crushing
area as well as on moving areas of the vehicles.

5.The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air & Water Act.

6.The industry shall submit Audited Balance Sheet to this office for verification of consent feein every year
and accordingly balance fee shall be paid if any.

7.The industry shall regularly operate water sprinkling system to control process emission and dust
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms.

8.The industry shall ensure to discharge the effluent generated from domestic sources through septic tank
and soak pit.

9.The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India

10.The industry shall install separate energy meter at borewell for measuring electric consumption in bore
well.

11.This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.

12.Industry shall install 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01
Nos.mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the
dust generated from crushing, loading/unloading of product and movements of the vehicles as an extra
auxiliary arrangement.
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13.Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks etc. to the workers for
their safety.

14.The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of Stone
Crusher unit shall not exceed 480 g/NmS3.

15.Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the
transfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning
and maintenance within 15 days.

16.For green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines
issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along
the boundary wall shall be developed by stone crusher.

17.Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by the Board.
18.Industry shall abstract Ground Water with the valid permission (NOC) of the competent
Authority/UPGWD or any other concerned authority.

19.The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State
Board for CPAs and SPAs vide office memorandum no. H 48273/CL/NGT83/2020, Dated 27.02.2020.
20.This consent isvalid for discharge of domestic effluent in Septic Tank/Soak Pit.

21.1f, it is found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant. The Board
reserves the right to revoke/add/modify any stipulated condition issued along with CCA.

22.Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure or Canopy.

23.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

24.Industry shall submit valid documents or agreement copy regarding supply source of raw material (Stone
Bolder) within one month.

25. The industry has filed a writ C No. 16228/2025 in the Hon'ble High Court, Allahabad against the
environmental compensation of Rs. 706250/- (seven lakh six thousand two hundred fifty rupees) imposed by
the State Board against the industry. The said case is pending in the Hon'ble High Court, Allahabad.
Whatever decision will be given by the Hon'ble High Court regarding environmental compensation, the
industry will be bound to comply with the same.

RAM ESH Digitally signed by

RAMESH KUMAR

KUMAR SINGH
Date: 2025.06.09

SINGH | 13493940530
Regional Officer

Copy to:

Chief Environmental Officer, (Circle-2), U.P. Pollution Control Board, L ucknow RAMESH Digialy signed by

KUMAR SlNGH Date: 2025.06.09

13:50:14 +05'30'

Regional Officer
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Annexure No.2

Inspection by UPPCB officials of M/s Ashirwad Stone (Ex. Name M/s Ashirwad
Stone Works), Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar, District-
Mirzapur carried on dated 18.08.2025, in compliance of directions issued by
Hon’ble NGT vide order dated 21.07.2025 regarding Compliance Status of
Guidelines of Stone Crusher issued by UPPCB.
» Point wise compliance status of guideline of Stone Crushing Units issued by
UPCB(Uttar Pradesh Pollution Control Board) of M/s Ashirwad Stone (Ex. Name M/s
Ashirwad Stone Works), Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar, District-

Mirzapur re tabulated as below:-

Sr. No. Guidelines/Pollution Site/Field observation Compliance
Control measues Status
(Complying/
Partially/
non-
complying
Point To Control Dust Emission | e Water sprinkling | Complying
No.12 installation of Dust mechanism was found
Extractors/Water Sprinkles installed at Primary,
methods and probably Secondary &  Tertiary
Units must install facility to Crusher & conveyer belts.
cover Unit. e Water sprinkling nozzle

mechanism installed along
03 side boundaries of Unit,
One side is office and dug.

e Water Sprinkling is done
manually and  through
tankers.

e Primary, Secondary &
Tertiary Crusher & conveyer
belts were found covered
with tin.

¢ End of Conveyer belts found

covered with tin 04 sheet.
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Sr. No. Guidelines/Pollution Site/Field observation Compliance
Control measues Status
(Complying/
Partially/
non-
complying
Point Inside Unit all road must be | Inside premises RCC road was | Complying
No.13 Metalled/Cement Concrete | found constructed.
Point Units must have | ¢ Water sprinkling | Complying
No.14 mechanism to remove dust mechanism was  found
of unit premises and water installed at Primary,
sprinkling system installed Secondary &  Tertiary
to control Dust emission. Crusher & conveyer belts.
Water sprinkling nozzle
mechanism installed along
03 side boundaries of Unit.
Water Sprinkling is done
manually and  through
tankers.
Point A thick green belt of trees As a green belt, Plantation | Complying
No.15 of suitable species able to has been done in 01 row

attain 8-10 meter height on
maturity shall be
developed in multi-lineate
staggered manner on a
minimum 33% of the land
on which the industry is

established

along the boundaries of the
unit. Further, As per field
observation approx. 250
Nos. of plantation of various
such as

species Mango,

Amrud, Sagaun, shisham,
Badhar etc done in area of
approx. 1.5 acres within
unit premises. Further, unit
has been directed to do more
plantations outside of the unit
premises or any public/

government land.
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Sr. No. Guidelines/Pollution Site/Field observation Compliance
Control measues Status
(Complying/
Partially/
non-
complying
Point Unit shall Construct wind | As a wind breaking wall| Complying
No.17 Breaking wall along side | boundary wall was found
unit premises of height | established of approx. height 15
minimum 06 meters (Small | feet along 3 sides of unit, one
category) and 06 meters | side is dug and office.
(Medium and large
category).
Point Maximum Height of storage | Height of raw material was | Complying
No.18 of Raw Material/Product | found below the height of

shall be 1.5 Meter below
height of wind breaking

wall.

boundary wall.

Remark:- Site photographs of above stone crusher is being attached.
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Annexure no.2

Inspection by UPPCB officials of M/s Ashirwad Stone (Ex. Name M/s Ashirwad Stone

Works),

Village-Bhagautidei,

Pargana-Bhagwat,

Tehsil-Chunar,

District-Mirzapur

carried on dated 18.08.2025, in compliance of directions issued by Hon’ble NGT vide

order dated 21.07.2025 regarding Compliance Status of Guidelines of Stone Crusher
issued by CPCB.

» Point wise compliance status of guideline of Stone Crushing Units issued by

CPCB(Central Pollution Control Board) of M/s Ashirwad Stone (Ex. Name M/s

Ashirwad Stone Works), Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar, District-

Mirzapur re tabulated as below:-

S1. No. Guidelines/Pollution Control measures Site/Field Compliance
observation Status
Complyin
Source emission | Measures to be Taken ( Nl;;;/_ 9/
complying/
Partially)
Point 5.0 | Unloading of raw | Water sprinkling with | ¢ Water Complying
material for | adequately designed 1
(1) storage nozzle which produces sprinkling
tiny droplets of water mechanism
should be provided .
duri . installed along
uring raw materials
unloading. 03 sides
boundaries of
Unit.
Point 5.0 | Unloading of raw | e Three sides and top | Hopper not found Partially
2) material into | should be covered and covered and | Complying
hopper one side may be kept
open for vehicular | instructed for
movement. o
same. Sprinkling
e Water sprinklers | is done manually. Complying

should be provided on
approach roads.

Water sprinkling

is done through

Page 1 of 10
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Sl. No. Guidelines/Pollution Control measures Site /Field Compliance
observation Status
Complyin
Source emission | Measures to be Taken ( NZ;IJ:_ 9/
complying/
Partially)
tanker and
manually.
Point 5.0 | Primary e Primary, Complying
Crushing/ Jaw | e Crusher should be
3
(3) Crusher completely enclosed Secondary &
by GI/MS sheets on Tertiary
t(_)p and at least three Crusher &
sides completely from
the ground level. One conveyer belts
side ~ should ~ have were found | Complyin
provision of movable Plymg
sheet/door for covered with
movement/maintena
metal
nce.
Primary crushers/jaw sheetwith one
crushers should be .
. side door.
covered with
tarpaulin/cotton
cloth/'sultable ' End of
materials to contain
fugitive dust Conveyer belts
emissions
.Water sprinkler found  coved
system with with tin sheet

adequately designed
nozzle which produce
tiny droplets of water
should be provided at
primary crusher/jaw
crusher so  that
fugitive emissions are
contained and amount
of water sprayed
should be optimized.

along 04 side.

Water
sprinkling
mechanism
was found
installed at
Primary,

Secondary &
Tertiary

Page 2 of 10
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Sl. No. Guidelines/Pollution Control measures Site /Field Compliance
observation Status
Complyin
Source emission | Measures to be Taken ( NZ;IJ:_ 9/
complying/
Partially)
Crusher &
conveyer belts.
Point 5.0 | Secondary Primary;, Complying
Crushing e Crusher should be
4
(4) completely enclosed Secondary &
by GI/MS sheets on Tertiary
tgp and at least three Crusher &
sides completely from
the ground level. One conveyer belts
side  should have
.. were found
provision of movable
sheet/door for covered with
moyement/ tin with one
maintenance.
e Dry extraction cum side door.
bag filter followed by
cyclone to be
provided for control End of
of emission Conveyer belts
found  coved
with tin sheet
on 04 side.
Point 5.0 | Tertiary Crushing | e Crusher should be Primary, Complying
(5) completely enclosed Secondary &

by GI/MS sheets on
top and at least three
sides completely from
the ground level. One
side  should have
provision of movable
sheet/door for

Tertiary
Crusher &
conveyer belts

were found

Page 3 of 10
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Sl. No. Guidelines/Pollution Control measures Site/Field Compliance
observation Status
Complyin
Source emission | Measures to be Taken ( NZ;IJ:_ 9/
complying/
Partially)
movement/ covered with
maintenance. Dust : .
. tin with one
extraction system
connected with bag side door.
filter to be provided.
e Provision of water
mist sprinkling End of
system should be
made with adequately Conveyer belts
designed nozzle found  coved
which produces tiny with tin sheet
droplets of water.
on 04 side.
Water
sprinkling
nozzle
mechanism
installed along
04 side
boundaries of
Unit
Point 5.0 | Product storage e Properly designed End of | Complying
telescopic chute of
6
(6) adequate length of Conveyer belts
suitable material found  coved
should be provided at with tin sheet
ends of conveyor so
that dust generated on 04 side.
from this section is
contained at source.
e All open stockpiles for Complying
aggregates of size
above 5 mm should be
kept sufficiently wet
by water spraying. * Water
e Stockpiles of

Page 4 of 10
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Sl. No.

Guidelines/Pollution Control measures

Source emission | Measures to be Taken

Site/Field

observation

Compliance

Status
(Complying/
Non-

complying/
Partially)

aggregates of 5 mm
size or less should be
covered to ensure that
same is not carried
away (or whipped
out) by wind.

sprinkling is

sprinklers.

e Water
sprinkling  is

sprinklers.

Complying

Point 5.1

Point

5.1(i)

Wind breaking wall: GI/MS/brick wall
should be provided along the periphery of
crusher. Height of the wall should be 3-ft
more than the highest node of the crusher.

As a wind

breaking wall
Brick  boundary

wall was found
established as per
Norms along 03
sides of unit. One
side is office and

Dug.

Complying

Point

5.1(ii)

Roads: Metaled/concrete roads should be
provided within the premises. Ramps and
the entire ground area inside the premises
should also be metalled.

Inside unit
premises and on
RAMP RCC road
was found

constructed.

Complying

Point

5.1(iii)

Housekeeping: To curb the air pollution in
the crusher premises, arrangement of
rotating water sprinkling
system/fogger/Anti-smog gun should be
provided. Water sprinklers should have
adequately designed nozzle which produce
tiny droplets of water, as such system is
more effective in dust control with
significant reduction in consumption of

e Water
sprinkling
mechanism
was found

installed at

Primary,

Complying

Page 5 of 10
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Sl. No.

Guidelines/Pollution Control measures

Source emission

Measures to be Taken

Site/Field

observation

Compliance

Status
(Complying/
Non-

complying/
Partially)

water. Fine dust accumulated and bag filters
in the crushing area should be cleaned at
regular intervals and the collected dust
should be stored in sacks for further sale or

disposal.

Secondary &
Tertiary
Crusher &
conveyer belts.

e Water
sprinkling
nozzle
mechanism
installed
along 03 side
boundaries of
Unit.

e Water

sprinkling on

road is done
through
tankers to
reduce

vehicular dust
emission.

e Primary,
Secondary &
Tertiary
Crusher &
conveyer belts

found

were

covered with

Page 6 of 10
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Sl. No.

Guidelines/Pollution Control measures

Source emission | Measures to be Taken

Site/Field

observation

Compliance

Status
(Complying/
Non-

complying/
Partially)

tin.

Point
5.1(iv)

Plantation: 2-3 rows of tall trees should be
planted around the periphery of crusher.

As a green belt,
Plantation has
been done in 01
row along the
boundaries of the
unit. As per field
observation

approx. 250 Nos.
of plantation of
various  species
such as Mango,
Amrud, Sagaun,
shisham, Badhar
etc done in area of
approx. 01.5 acres
within unit
premises. Further,
unit has  been
directed to do more
plantations outside
of the unit premises
or any public/

government land.

Complying

Point

5.1(v)

Housing should be open for movement of
mechanical drivers, conveyor belts, etc.
should be sealed properly with flexible
rubber flaps.

Primary,
Secondary &

Tertiary Crusher

Complying

Page 7 of 10
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Sl. No. Guidelines/Pollution Control measures Site /Field Compliance
observation Status
Source emission | Measures to be Taken (Cor;nV[;Ir):_mg/
complying/
Partially)
& conveyer belts
were found
covered with
metallic sheet.
Point Stone crushing unit should develop green | As a green belt, | Complying
5.1(vi) belt as per the plan approved by concerned | Plantation has

Department of the State/UT.

been done in 01
row along the
boundaries of the
unit. Further, As
per field
observation

approx. 250 Nos.
of plantation of
various  species
such as Mango,
Amrud, Sagaun,
shisham, Badhar
etc done in area of
approx. 01.5 acres
within unit
premises. Further,
unit has  been
directed to do more
plantations outside
of the unit premises
or any public/

government land.

Page 8 of 10
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Sl. No. Guidelines/Pollution Control measures Site /Field Compliance
observation Status
Source emission | Measures to be Taken (Cor;nV[;Ir):_mg/
complying/
Partially)
Point Local authorities should associate with stone | In Crusher belt | Complying
5.1(vii) crusher associations for the construction of | RCC road was
metalled road in the entire crusher zone. found
constructed.
Point A District Level Committee should be | Regular Joint | Complying
5.1(vii) constituted under chairmanship of District | inspections done
Magistrate/Deputy Commissioner so that | by UPPCB
surprise inspections for surveillance of stone
crushing units located wunder their
jurisdiction can be carried out on regular
basis.
Point Health survey of workers should be carried | Yet to be done by | Non-
5.1(ix) out by the stone crusher on half-yearly basis. | Unit proponent. Complying
Point New Crushers should be allowed to operate | Complied Complying
5.1(x) only in dedicated crusher zones as per the
siting policies of SPCBs/PCCs.
Point Stone crusher unit should be operated only | Followed by Units | Complying
5.1(xi) during day time (i.e. 6.00 AM to 10.00 PM) to

Page 9 of 10
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Sl. No.

Guidelines/Pollution Control measures

Source emission

Measures to be Taken

Site/Field

observation

Compliance

Status
(Complying/
Non-

complying/
Partially)

avoid inconvenience to the nearby residents

due to ambient noise.

Page 10 of 10
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Site Photographs M/s Ashirwad Stone (Ex. Name M/s Ashirwad Stone

Works), Village-Bhagautidei,

Post-Patihatta, Pargana-Bhagwat, Tehsil-

Chunar, District-Mirzapur inspected by UPPCB Officials on dated

18.08.2025

Fig:- Water Sprinkling at Secondary Crusher

Fig:- Covered Conveyer belts
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Fig:- Green Belt along boundaries
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Fig:- Boundary as wind breaking

Fig:- Concrete Road on RAMP
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Fig:- Flow Meter

Fig:- RCC Road in premises
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Annexure No.4

Environmental Guidelines
for

Stone Crushing Units
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1.0Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No| Category [Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most
commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

= Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

= Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

= Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

= Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Source of emission Measures to be Taken
Unloading of raw Water sprinkling with adequately designed nozzle
material for storage which produce tiny droplets of water should be
provided during raw materials unloading .
Unloading of raw o Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.
o Water sprinklers should be provided on approach
roads.
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Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for|
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that
fugitive emissions are contained and amount oOff
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely.
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of
screens.

Tertiary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be|
made with adequately designed nozzle which
produce tiny droplets of water.
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Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with  water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficienty wet by water
spraying.

o Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.
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vi.

Vii.

viii.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCsshould be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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vi.

Vii.

viii.

Xi.

Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher
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Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point

10
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Annexure-1
Format/Checklist for SPCBs/PCCs beforeissuance of CTE& CTO
S. Fugitive Emission Source Checklist for compliance of conditions of|Yes/No
No. |Locations Environmental guidelines
1. Unloading area of raw material,|Water sprinklers installed with adequate
primary  crusher, Screener,|designed nozzles (Upload photo/videos).
conweyors belts and transfer
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/\videos).
3. Secondary, Tertiary crushers|Dry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4, Cowering of Conweyor belts|Covering of Conweyor belts
from node to node with a thick{(Upload photo).
sheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall |Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. Wind breaking wall Gl/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)
7. Roads Metalled/concrete  roads  within  the

premises. Ramps and the entire ground
area inside the premises should also be

metalled

11
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Suppression of dust within the

premises

Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around

the periphery of crusher

Display board

Display board at the entrance, having nhame
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Cowering of wehicles

Cowvering of wvehicles carrying any kind of

material .

11

CCTV/PTZ camera

CCTV/IPTZ cameras installed at the
entrance and all corners of the premises of
the unit covering entire area with minimum of

30 days data storage

12

Photos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/
Renewal

*kkk

12
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Annexure no.5
Application No : 318858
E 2
FORM 1 ’
CONSOLIDATED CONSENT & AUTHORIZATION
Application for consent for discharge/continuation of discharge under section 25/26 of the Water

(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21

of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment Of disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with

Environment (Protection) Act 1986.

Dated

From ,
ASHIRWAD STONE (Ex. Name M/S ASHIRWAD 13/05/2025

STONE WORKS), Village-Bhagautidei, Post-
Patihatta, Pargana-Bhagwat, Tehsil-Chunar, District-

Mirzapur
City:BHAGWATI DEI
Block:Chunar

District: MIRZAPUR

To,
The Member Secretary,
U. P. Pollution Control Board,

Lucknow.

Sir,

1/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and

other waste from

ANITA SINGH (PROPRITOR) for a period upto 5 years
lars and plans in triplicate are attached herewith.

2. The annexure, appendices other particu
34 I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no

change shall be made
Si 1/We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.



Accompaniments:-

| I S R

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

(Attached)
(Attached)

New  Outlet

- Balance sheet Or CA Certificate
. CTO WATER
. CTO AIR
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(Attached)

Yours faithfully,

Signature

Name of the applicant: ANITA SINGH

(PROPRITOR)

Address of the Applicant: Village-Bhagautidet,
Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar,

District-Mirzapur

ANNEXURE TO FORM

thereto shall be liable to be punished under the Act.

While fi

against the relevant one:

7

10.

Is the industry/factory for which application is made

closed on Sunday/Holiday

State working days per year and working season for the

industry/factory

a) Number of workers attending the factory shift wise &/

or per day :

b) Number of workers residing in the premises :

For local bodies only:-

a) Present population : NA
b) Population covered under regular sewer facilities : NA
¢) population having septic tank/Soak pit facilities : NA
d) Population covered by conservancy latrines : NA

For Industries Only:-

A. Give the list of raw materials

Yes

Jan to Dec

06

03

lling this Annexure the applicant not concerned with any of the item shall state '"No concerned'

Raw Material
Name

Material Trade
Name

Qty

Principle Use

BOLDER-9600
MT/YEAR

STONE BLOCK

9600 Metric
Tonnes/Year

FOR MAKING
DIFFRENT SIZE
OF STONE
GRITS & STONE
DUST

Fuel Details:-

Fuel

Consumption
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/5. Give the list Products and By Product Details

Product Name
_ Quantity (Metric T
Stone Grits & Stone Dust-9,600 ( 9600 B
MT/YEAR
B Product Name Installed Qty
00
C. Give the list of possible Inter-mediate Products:
l Name of Product Quantity (Metric Tonnes/month)
00 9600
Section A
12. State daily quantity of water utilized -
Source Consumption Quantity (KL/D)
Domestic 1.0
Others(Dust Suppression) 5.0
Others(Plantation) 1.0

13.

14.

15.

16.

17.

18.

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
(KL/D)
Domestic 0.8
Others(Dust Suppression) 0.0
Others(Plantation) 0.0

(B) State how measurement of rate and quantity are carried NA
out:

State whether storm water drains are kept separate from No
Industrial / Domestic Effluents?

(a)Is domestic effluent allowed to get mixed in industrial No
effluents?

(a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

If yes, state the process of treatment in brief NO ANY

(b)ls the quantity of effluent emanating either without or ~ Yes
after treatment approved by the authority?

(0)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so NO Toxic
volume of this effluent

Is there any provision for disposal ?
L Name l Status (Already made) , Status (proposed to) ]

NORMS
State the area of land used for ACCORDING TO BOARD
(a)Above in Hectares
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. o : St entioned below ¢
19 Give the quantitative disposal of effluent in liters provided for the places mentio J
Name Mode Mixed
20.Is there any provision for equalizing or made holding lagoons of tanks
Name Mode J
Domestic 0.8 ]
Others(Dust Sy ression) 0.0 ]
Others(Plantation 0.0 J
21. (1;21 sufﬁcieqt land available / can be made available? In Yes
” $€ pumping effluent: on lands have to considered.
- (a)Gi i " .
% o)ll (;:vei r?etalls of composition of Domestic / Industrial / Combined effluent in respect of the
Name of Efflyent Effluent before treatment | Effluent after treatmenL]

(b)Is the effluent toxic Yes

(c)State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden cha .
10*c at any time nge of temperature exceeding Yes

23.  (a)Are facilities available with the applicant for carrying

out the following test of the waste waters

Proposed

SEPTIC TANK SOASKPIT
24.  Has the land/premises, etc., for which the application is Yes

(b)If yes, give details of equipments

made open?
Highly polluting material : NA
Toxic Organic Inorganic Microbilogical : Cooling Tank

25.  State details for solid waste

Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal

Section A
Existing
12. Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
HSD 18 Metric 0 0 0 0
Tonnes/D
ay

13. Atmospheric Emission from each stack
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metres):
t above roof(in metres): \() ,

Heigh

gtack Top: \Round,
[nner dimensions (in meters): \0.0 ,
Gas guantitx-m"?a/hr: \0.0 A
Flue gas temperature 'C: \0.0 ,
Exit velocity of as/sec: 0.0,

(a) Flue gas emission

Stack Type of | Quantit Type of | So2
No. fuel y of firing
fuel/hr

Analysis of Particulates

Quantity of
gas (in vent in mg/Nm3
hydrocarbon

CO/HC | Particul Others

Nm*3/hr)

(c) Particulate analysis

(d) Chemical Composition(if available)

ling arrangements . PROCESS EMISSION

14. Give details of flue gas samp
15. Give details of laboratory facilities available for . THIRD PARTY, EMISSION SOURCES
analysis of emission ARE COVERED ACCORDING BOARD
NORMS
16. Is there sufficient space available for installing air

pollution control equipment

17. Details of Air Pollution :-
Stack Name Equipment Name
18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed
Equipment Name Equipment Size No. of equipments @
19. Give the following details
(a) Total investment in the factory and the year of . Investment:-01 LACS TO 10 CRORE
Year of Investment is :-2025

investment.

(b) The estimated expenditure I
the scheme to control air pollution

e for implementation of :02 LAKH
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(¢) Expenditure incurred to update progress - 1LACS
achieved(physical) for air pollution control, if any,

and the year/years of investment along with p_h)/s“?al

progress achieved. The firm should give details of

action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air 01 LACS
Pollution Control Plant, if any

(€) Further action that is being taken up by the firm  : SEPTIC TANK/SOAK PIT ARE

to control air pollution. INSTALLED FOR WATER POLLUTION
CONTROL
20. Other relevent information, if any : NO ANY
Signature

Name and Address of the applicant on
behalf of : ANITA SINGH
(PROPRITOR),Village-Bhagautidei, Post-

Patihatta, Pargana-Bhagwat, Tehsil-Chunar,
District-Mirzapur

Name and Address of the Firm on behalf
of which application is made : ANITA
SINGH (PROPRITOR), Village-
Bhagautidei, Post-Patihatta, Pargana-

Bhagwat, Tehsil-Chunar, District-Mirzapur
Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in

continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

"New' that which has been modified due to change in quantity and/or quality of emission.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification ‘

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out. - _ .

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.



o Here State the temperature in C in summer winter monsoon and post monsoon seas on.
c .

l“ " ) Here state the seasonal average wind direction and speed in and around the site of the plant. The

jrem aformation can be had from representative Meterological centre .
e ] . . . . . . .

gbov s Analysis of the flue gas emission, process emission and particulars analysis should be done for

Jtem A=

j stack emissions. Where ever stacks are not provided the shop floor specific concentration should be
ac ’ . . 5 ) q ) A _
e orted - Chemical Analysis of particulars matter in the emission should be furnished giving details such as
I . ) _ .

rganic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.
0

jtem 17 : Here mention the detailed specifications of control system used or proposed to be used with
offlciency . Also furnish ihe layout of the control system with dimensions.

ltem 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

| : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5: Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 . Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .

Common General Information required for consent to operate under Water Pollution

(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

1. (a) Full name of the applicant with address :  ANITA SINGH

(PROPRITOR),Village-Bhagautidei,
Post-Patihatta, Pargana-Bhagwat,
Tehsil-Chunar, District-Mirzapur
_ (Tel. No.) 9415205912-0542
(b) Is the firm registered? : YES

(c) If yes, give the number & date of registrationand : GST REG. ,21/06/2019
authority with whom registered.

(d) Full Address of the registered office 09BERPS0224J1Z4

(e) Names, designation and full address of persons like : ANITA SINGH
Partners, Managing Director/Manager etc. Village-Bhagautidei, Post-Patihatta,

Pargana-Bhagwat, Tehsil-Chunar,
District-Mirzapur

MIRZAPUR

9415205912

() Under which category does the industry fall: :  small
Large/Medium/Small Scale.
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Full name of the
Land/Premises/Institute/Factory/Industry/Local body

with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put mto commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

ASHIRWAD STONE (Ex. Name M/S
ASHIRWAD STONE WORKS)

Address: Village-Bhagautidei, Post-
Patihatta, Pargana-Bhagwat, Tehsil-
Chunar, District-Mirzapur

Tel. No.:0542-0542 .

E-mail :sanjaybhaipatel()@gmall.com

District: MIRZAPUR
Town/Village:BHAGWATI DEI
City Survey no./Revenue Survey
no.:Bhagautidei

Khata No.:
Area in Hectares: ACCORDING TO

BOARD NORMS
January,2012

Other

District: MIRZAPUR
Corporation:NA

Village PanchayatBHAGWATIDEY]I
PATIHATA

Contonment:NA

Defence Deptt:NA

State Govt:UP

Prohibited areas:NA
Others:PRIVATE FIRM

NO
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To

Date: 5¢-0 % S62¢
Regional Officer, U.P. Pollution Control Board

Sonbhadra (U.P.)

Subject: Submission of compliance report 1% Dec(l % April 2024 — 30" Septmber 2024) for the

proposed for the proposed Stone crusher project located at located at Village- Bhagauti Dei,
Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

Dear Sir,

Kindly refer to the proposed Stone crusher project located at located at Village- Bhagauti Dei,
Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

1 am hereby submitting the compliance report of above mentioned project.

Thanking You

Sincerely,

gﬁﬁ?l jaz
Smt Anita Singh
(Proprietor)

CC:
1. District Magistrate, Mirzapur, U.P.
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COMPLIANCE REPORT

For the period of

1st Dec(1st April 2024 — 30" Septmber 2024)

M/s Ashirwad Stone
Prop. Smt Anita Singh

Stone Crusher Plant
Bhagautidei District Mirzapur

7
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To

Date: | - &-24624
Regional Officer, U.P. Pollution Control Board |

Sonbhadra (U.P.)

Subject: Submission of compliance report 1% June(1% Oct 2024 — 31 March 2025) for the
proposed for the proposed Stone crusher project located at located at Village- Bhagauti Dei,

Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

Dear Sir,

Kindly refer to the proposed Stone crusher project located at located at Village- Bhagauti Dei,
Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

I'am hereby submitting the compliance report of above mentioned project.

Thanking You

Sincerely,

@u@ﬂ WOE . WQ ;,
Smt Anita Singh \> J
(Proprietor) /\ K_‘.v

Y
¥

CC:
1. District Magistrate, Mirzapur, U.P.

A T

e
IR >
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COMPLIANCE REPORT

For the period of

1st June(1st Oct 2024 — 31" March 2025)

M/s Ashirwad Stone
Prop. Smt Anita Singh

Stone Crusher Plant
Bhagautidei District Mirzapur
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Balance Sheet Ag At J1st March 2025
Liabilities Amount(Rs,)
Proprictor’s Capital A/c - Amount(Rs.)
lixed Assets
Op&‘ﬂmg Balance 3450679.00 Fix
IXtures & Assets 21703092.00

Add: Net Profit 853611.00 L -

—225611.00 ess: Dep.@10% 2170309.00 19532783.00

4304290.00
.
Less: Drawing : Current Assets, Loan & Advances :
Self % 3808290.00 Sundry Receivables 483110.00
Closing Stock 1876688.00  235979% 00
Secured & Unsecured Loans
From Bank 8756970.00
From Relatives 8126881.00 Cash & Bank Balance -
=ash & Bank Balance ;

Current Liabilities Cash In hand & Bank 252430.00
& Provisions (As Valued and Centified By Pro.)
Sundry Creditors 1452870.00
Total(Rs.) 22145011.00 Total(Rs.) 22145011.00

The Above Financial Figures are based on presumption of management and is subject to variation in actual Condition. Hence, we are not in a
position to give any assurance on these Financial Statements.

For M/S ASHIRWAD STONE

For SHIVAM KESHARI & €O,
CostAccountants

| ictor (Shivam Keshari)
roprie

Proprictor
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-HSIL- CHUNAR, Mirzapur, Uttar Pradesh, 231304

BHAGWATIDEVL PATIHATA. TE

. . 025
Trading & Profit and Loss A/c For The Year Ended On 31st March, 202
Jradng & 7T
Amount(Rs.) Particulars ——_Amouny,
Particulars ; i)
T ing Stock 1658397.00 By Sales A/c 12830250,9
(:mg o Cartifiod By Pio) (As per GST & Valued and Certified By Pro.)
As Va a crtiicd By ) :
To Purchases A'c 872773200 By Closing Stock 1876635, f’l)
{As Valued and Certified By Pro.) {As Valued and Certified By Pro.)
To Gross Profit CF 4320809.00
Total(RS.) 14706938.00 Total(RS.) 14706933.0¢
To 3&’8“ To Sw“f 512800.00 By Gross Profit B/F 4320809.00
Te R:pmr and maintenance 25716.00 By Interest Income from Saving Bank 134500
To Pr?ntmg & Sutionery 4399.00 By Interest Income from Deposits 10205.00
ToMnsc&BmﬂtChmgcs 166911.00
To Bank Interes: 452470.00
To NGT fee 15000.00
To Professional Charges 45000.00
To Office Exp. 298')9‘00
To Telephone Exp. I 18;0 ‘00
To Travelling& Conveyance Exp. 44504-00
:" 2‘1”““"0-1 2170309.00
) Profut T/ “api b
© Net Profit T/T Capital A/C 853611.00

Tohe)
4332359.00 Total(Rs. )
4332359.00

The Above Financial F; ¥ gemen! ctua
i 1gures are based on presumption of mana i j
BIVE any assurance on these Financial Statements, ekttt T g ! Condition Henee, we . “
3 are not 1n a position 1o

For M/S ASHIRWAD s; TONE
For SHIVAM KESHAR]
! & CO.
Cosu\ccountants

Proprietar




L aed o ©R (msnReielGdn aw),  amenihd dee-dheee
‘,7&“\3‘ -, S—lg‘\‘ﬂi?[—gdl‘{, SIE—ARGIYR gRT I 9IS ?} SO%0 AT Beiee
‘ porre gus AR Rivew (UPoCcMMS) Wide W R T sifeTET e we R (o

¢ arg) ST B T A Frderor sy

Iad SN §RT B090 AR d=iwe Aofie s AR Ried (UPOCMMS) didd & gy
M SieE Wgad WedAfd (T Ud dry) MdeA-ud @ ded W RN gR Ry e
Ri—29.05.2025 DI BT T | Frlleror & W SeT § ScdTed BRI dvg Ul AT d1 A et Ao
gei v @ wu § SuRerd o | ey & w9g 9 A qedl, drRited § SUdel Afiedl v gulerd
g gRT g8 ardigIR Frferor s fyead 2

1. Ia SENT TE-ERE, URe—uftgee, URIHI—Widd, TEdId—gR, SHUG—HIRGTGR TR Reqfi
U W R | SENT @ SN B 9H R Pl-SfEeH Ee—256.048116 Td TRTTIR-82.979781
2|

2. S& SUNRT Bl MoWoTHOUHOUWO b Wed  HT—105992 / UPPCB/Sonebhadra(LAB)/CT0/air/
MIRZAPUR/2020 fRHih—17.12.2020 & gRT Werd Wedld i Td HeH wa—105997 / UPPCB/
Sonebhadra(LAB)/CT0/water/MIRZAPUR/2020 fRid—17.12.2020 & &R W wedfd Sfet i &
SET @1 fonte werd weAfy o wd aryg @) dven arafyr fRAG—31.07.2025 TP F |

3. SN gRT =) Al & w9 ¥ Wi dleed &1 WA @ A wgel & @ fres B 3
fFaT ST 2| SENT @) W file @) Scre eFdT o 9600 fHoed /a¥ iU ® 1 I@r @
ST UfhAT W S aiEiisde & vy H ¥ S offd 8l € | ,

4 PR & I SO @ GO OR-UEHY S HIR, ABvgl Sl HIR, AT ThiF (IR 0
FITR Joc UF HR Joow B A BR A W A ®as U T | SUNT § Scured gfhar &
(@A) FRER Jood W dfer Rufyel @) eraven Poevr & wwd <enfua ol w4 AR @
T SURYE YRR @ Bk Jeew & ifad BR IR SRRGIfe ge wnfia & 8g FdRm
R T | ST ¥ STl fSaTd B waRe @ od dfex Rederd mfyd ur T qen Reiderd
¥ STeT amgfcl &G T U Pl Sabl wAIf urdy WAl

5. Fdleror @ 9Ha ST A fave 9fPw dfet wenfud orft WA | Qe @ R S gRER B 3R
qrel @ gRags "R W e/ Hdie S BT AT YR AT T S R TIHIT 25 HleR T
S B gRd oW urR) T, Rd BRUT Hed S/ BPIT AS BT A™UA 81 (b1 S el |

6. ST § ofa @ YRS B FIoN aRdd i fear war 81 Ay uguer A gaven @ w9 H
dfex fuifderm & faga & @ud 8g y&d Aol HIeR U4 Od WUd @l A @ A9 8q
g s Foll Hier (@fex #ew) e @ way U1fud gran 73 |

7. QN H O @l WA ST WUYH ' diey RufdeT # e ene waed ®q fhar O 21 Sk
qyeE g e ufbar @ ofeifie Sdar Siffd 981 81 81 = yaeH 9 3
afegrg /e o @ IRl 8 ST H dfes S& /Aldbiie 3 aven e & wwa efid
griy Y|

g. v # faga omyfd «ifdm &9 @ <wr # faga myfd 8 180 dHodlovo ewAr T 01 AR

Sosio e Ifid 21 S0 e 9 g M @) $ars fAdcad wddd

ST 3.0 HIeR AT 7 |

0. N IS B QY faAih—16.02.2018 & ITUTI H HeHA TAT & MHY IeT GR¥TR H
gRT ufeesd e gril 731 |

10. /0 T BRA ffepxor # fARENT 3l0Y0 FRAT-521 /2022 FRUIA< g9 S090 Y

S U9 I # Sa ST STesIfed

1. 9IS AT D UF GA—Td 07234 /H1—2 / UAiC—67 /24 fQAT6H—19.02.2024 §RT &
& fa%g F0 706250 / —(ATT &G ©: BOR T A YAM ©UA) AT &I qIiaRoig efayf
FERIfUT B T 2| Pty Afera IR SErT g1 yafavoly afagfd SEr eRA B
TR A Rl 3 prted b Ui /ufid g€ €| wrafad @& ded Jwa—il 0974/
M—372 / THSTSYT / 2024 fRATB—05.11.2024 & gRT wafaxofy erfagfed o 53 w1 @ e
TR BRA 'Y 9F T farar war 7

12. SO & fawg wow O grr AR gafavefia eyl wo 706250 / — (AT @Rg B &SR &1 Al
IR wW) A B fawg SOnT gRT W0 ST WRTed, gereEe # Afm Re #f
H0—-16228 /2025 TR fhar T | | Iaw are HIO ST AT, SATEETS H [AaRET &

’—_@ﬁ-ﬁ - HE: 2 /UR.....

e - U/ STIRO [ al——




263, 'y

13.WWW—W$WWW$WWW@WW1'00‘6;%
W 1000 FRIS D 7 B | SN g WA S Gd a1g AT § e w9 § w0 100000/~
wmmwﬁlmmmmﬁmmﬁwwwmﬂ%aﬁ@
fmam@s;%ﬂ;%%)w%lwwmwﬁwmmmamrﬁa%‘f‘”
Il BT 2 |
Qﬁ:mﬁﬁeﬁaﬁgﬁmﬁwﬁgﬁwmmmw(@qm"m
W aR), TR, Ore_feee] (RO, TG, SRR @
WWM&WWW@?%WW%@WW%WE%
Wmm/maﬁmﬁwﬁ(@wmmmﬁwm
WEA (STch) fai—3107.2030 T 1 ) 2 AN B T B ARG AR e s
mwmwm%gwm%—
. A i ary wewr frmer wawenstt @1 WA U4 Wa-xad 39 TAR 9 fhar
w8 5 oRety g v A% gm FeiRa wmel @ owy W ol
. N%W%Wamwwwqﬁaﬁwqq%s
vy m?mmﬁmﬁ—ﬂaﬁ12@8@’?‘%‘@3?@@1&!
ATl UR™ 89 R ydd JH TH00dI0T=I0 THISTS 31dl TaTaRvT (ERefv)
SR, 1986 @ sRia MR e TG @ URA: 1
| 01 & Gt 2T 1S a8 S P 9 ARy T BT IAHAVT BRIBY
iv. B@‘PT@WWG#WWHTW AT THI=I, TG H T DI 9
TITAT BIS T T Fo woee Shr Qoo s, RS 3R \qu
R e Ryl Ried o1 frafi s _\{g‘rfwﬁmermww &
g 7e—
AT SeEe W ataRe (RRern) s mmm%%”ﬁ%%%m%
v meﬁwvwmwﬁgqmawzﬁﬁ ‘ il
vi BT ATY Uour = eravensi & wrem ¥ feE @ ~
Hex werfg SRS BRIy W9 ® A T g gl
ot 4 A oy o RS g 3 AR 1 oy
vii. me@w@iﬁam&@wﬁn&{mﬁ
WWW(W&W)MW@WTWW%WQH?G%TQ
gie BT AAA HIAT TR | dfex Hex wiflid B9 & S dfer e NSUINRON
a@mwﬁwﬁmﬁﬁ%ﬁmmamaﬁ@ﬁﬁmﬁ%;gﬁ
ﬁwﬁmmmi : A
viii. gIRT A0 TH0STI0EI0 /3R ATse Ll / Drslg i 9
WNWWWZEWﬂﬁWWﬁ/ﬁ%?;aW:ﬁWQG%ﬁT
ix. SN gRT gAiaRor (WReqon) Afdfm, 1986 & i aftfa wifduet qen wataRor wreet @
ot srguTe febar ST & |
x. SN gRER @ orex [T ug@r I8 & W S A URd B 15 A @ 3R e forn
SR T 9N W O SILAGAAR Hed S BT (v S 01 718 & 3R fopan iy |
xi. SENT ERT BRR (U8 A7 fIUeHT gRI IR T TESg ol quital srured fmn
ywréawmﬂﬁmwﬁﬁﬁwmm$wﬁm/m/m/m
sii. 9T URER ¥ @od A U Seure @) af, SFEfST, SUSRiT (U8 WY 6 HOR W
R ST, oA fh S 71 IS AU SIS Bl HaS IR FruICe fhar |
i, SET @ faeg 9w O gR1 AR wafawia afgfd wo 706250 /(W g B &R
ﬁﬁww@)w%%@mmmomw,mﬁ,mﬂﬁe@
#0—16228/2025Wﬁmw%‘lwaﬁmomw,mﬁﬁmﬁﬁﬂ%l

mowwmmwﬁawﬁﬂaﬁqﬁzﬁwruﬁeﬁwﬁﬁmﬁmmw&
SFTe g SENT dTed B ﬁﬁ/—
q\il%ghoﬁ
Tt

eI D AR
i |
M\\‘W




	ORIGINAL APPLICATION NO. 457 of 2024


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

